FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF VEERA VAHANA UDYOG

PRIVATE LIMITED
RELEVANT PARTICULARS
1. | Name of corporate debtor Veera Vahana Udyog Private Limited
2. | Date of incorporation of corporate debtor 04/08/2004
3. | Authority under which corporate debtor 1is | ROC, Bangalore, KA
incorporated / registered
4. | Corporate Identity No. / Limited Liability | US0102KA2004PTC034438
Identification No. of corporate debtor
5. | Address of the registered office and principal | Plot no. 16-19, Bommasandra-Jigani link
office (if any) of corporate debtor Road Industrial Area, Hennagara Post,
Anekal Taluk, Bangalore, Karnataka -
560105, IN
6. | Insolvency commencement date in respect of | 26-03-2025
corporate debtor (Order uploaded on 28-03-2025)
7. | Estimated date of closure of insolvency resolution | 22-09-2025
process
8. | Name and registration number of the insolvency | M V Sudarshan
professional acting as interim resolution | IBBI/IPA-2/IP-N561/2017-18/11707
professional AFA Valid up to 31-Dec-25
9. | Address and e-mail of the interim resolution | No.984/13, 8th Main, Girinagar II
professional, as registered with the Board Phase, Bangalore — 560085 KA IN;
Email: sudarshan. mv(@outlook.com
10. | Address and e-mail to be used for correspondence | No.984/13, 8th Main, Girinagar II
with the interim resolution professional Phase, Bangalore — 560085 KA IN;
Email: veeravahan.cirp(@gmail.com
11. | Last date for submission of claims 11-04-2025
12. | Classes of creditors, if any, under clause (b) of | NIL
sub-section (6A) of section 21, ascertained by the
interim resolution professional
13. | Names of Insolvency Professionals identified to | NIL
act as Authorized Representative of creditors in a
class (Three names for each class)
14. (a) Relevant Forms and https://ibbi.gov.in/en/home/downloads
(b) Details of authorized representatives
are available at: NA

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate
msolvency resolution process of the Veera Vahana Udyog Private Limited on 26 MArch 2025 (Copy of the
order uploaded on 28-03-2025).

The creditors of Veera Vahana Udyog Private Limited are hereby called upon to submit their claims with proof
on or before 11-04-2025 to the interim resolution professional at the address mentioned against entry No. 10.

M\lg,-lrfv-



The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorized
representative from among the three insolvency professionals listed against entry No.13 to act as authorized
representative of the class [specify class] in Form CA — Not Applicable

Submission of false or misleading proofs of claim shall attract penalties.

Date: 29 March 2025 M\T ﬁnﬂ-—f

Place: Bangalore M V Sudarshan
Interim Resolution Professional
IBBI/IPA-002/TP-N00561/2017-2018/11707;
AFA Valid up to 31-Dec-25
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FORMA
Public Announcement
{Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
VEERA VAHANA UDYOG PRIVATE LIMITED

RELEVANT PARTICULARS

Name of Corporate Deblor Veera Vahana Udyog Private Limited
Date of incorporation of Corporate Debior | 04/08/2004

Authonty under which Corporaie Deblor | ROC, Bangadom, KA

is incorporatedire gistered
Carporate Kensty Number of Carporate Debior | US0102KA2004P TC034438

Address of Registered Ofice and Prinaipal| Piot no. 16-19, Bommasandra-Jigan ink Road
Office (if any) of e Corporate Debior hdustral Area, HennagaraPost, Anekal Taluk,
Bangdore, Kamaiaka 560105, IN
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6. |insolvency Commencement Date in 26-03-2025
mspect of he Caporate Deblor {Order uploaded on 28-03-2025)
7. | Estimated date of dosure of Insohvency | 22-09-2025
Resolution Process
8. | Name and regiskration number of fe MV Sudarshan
insolvency professional acing as IBBVIPA-0029P-NODS61/ 2017201811707
infenm resolufion professional AFAValid up 1o 31-Dec-25
9. | Address and e-mal of fhe interim No.98413, 8 Man, Gitnagar Il Prase,
" | resolufion professional, as registered Bangakre 550085 KAIN,
with fhe Board . Emat sudarshan mv@outiook com
10.| Addrss and e-mai {0 be usad for No. 954113, & Main, Grirager 8 Phase,
comespondence with the interim Bangalore SE00E5 KAR,
| resoiution professional Emall - veeraahen cip@grad com
11 Last date for submission of dams 11042025

12| Classes of cediors, ifany, under clause (b) | NL
1 ofsub secion (AA) of section 21, ascerained
by he hienm Resouion Professional

13.| Name of Insohvency Professioralsidenified NL
i ad as Authonzed Represenfaive of Crediors
inaclass (Three names for eath dass)

14) (a) Relevant Foms and rpl‘rxxj.ibmgammmeﬁombads

(b Detaiks of Authodzed Regresentatves
ae avakble A

Nalica is hareby given hat fie Natond Company Law Trbunal has odered he commeancamant of a
corporale insolvency resolution process of the Veara \ahana Udyog Private Limited on 26 March 2025
{Copyofheorderuploaded on 28-03-2025).

The cradtars of Veara Vahana Udyoq Private Limited are hemby called upon % submit fiar daims with
proof on or before 11-04-2025 % the interim mresoluton professional at he address mantioned against
enty No.10.

The fmancal credifors shall submd their daims with proof by eleckonic means only. All cher credifors
may submi the clams with prodf in person, bypaos! or by eleckonc means.

A linanaal crditor belonging %o a class as lisled aganst he enky No. 12, shall ndicale &s chace of
auhodzed represaniatve fon among he hiree insdvency profassionals isted aganst enty No.13 1o
aclasauhorzed mpresentalive ofthe dass{specify dass|in Foan CA NotAppiicable

Submsson o fase or msleading proofs of daimshall atiract penaltes.

&4"

MV Sudarshan

Interim Resoluton Profassional

Date: 29 March 2025 IBBINPA-002AP-NOO561/ 201 7-2018111707
Ptace: Bangalore AFAValid up 1o 31-Dec-25
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